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-192. sHat LAKSHMAN MALLIe It: 
SHIll AMAH. aOyPllADHAN : 

Wlill the Minister of LAW, JUSTICE 
AND COMPANY AFFAIRS be pleased to 
.tate: 

(a) whether there is any proposal under 
Oovernm~n ttl consideration to set up an 
election run~; and 

(b) if so, what are the details thert."of? 

THE MINISTER OF LAW, JUSTICE 
AND COMPANY AFFAIRS (SHRI P. 
SHIV SHANKER): (a) There is no &uch 
propo~al under Govemmt."nt's con~idera· 
tion. 

(b) Does not aris~. 

SHRI LAKSHMAN MALLICK : We 
'know our limitation in regard to election 
and also In regard to election expendI-
ture. Nowa days the ("l("ction exp("n~es are 
going Vf'ry high. The poor person can-
not afford such huge elt."ction expense" 
because of his poor financial condition. 
If the Governmen t does not comt' for-
ward for the rescue of the poor bv cwttlll'{ 
up an Election Fu ,d, the poor prople. 
will not com- forward to contecst m lhf' 
~kctlOn. So, I wa.n t to know whether 
th~ GOVf'rnment proposes to set up an 
Elt."ction Fund. 

SHRI P. SHIV SHANKER: No ,",or. 
f have alreadv said that . 

. SHRr AMAR ROVPRADH \N: It 
l~ a long standing demand of differen t par. 
tles ~"P 'clally from the left political p.:.rtles 
tha t th~r(" ~hould be a provic;ion to give 
financial aid to contel.,tmg candld~t(."s 
in tht'" elections. r think thf" hon. mtm~ter n 
.aw.!rc of the fact that the Tarkunde 
Committt."e has made certain recommen-
d ltions in thic; rt"gard. Tb"ty have made 
a recommpndation for grant of financIal 
.aid to election candidates so that thf." poor 
people an i the common pc-opk may con-
t("~t the e!ection to the Lok Sabha and 
Ito the' Vldhan Sabha. I would like to 
know v("ry clearly from th(" hon. Minister 
w~e~her the G~verntnen t will Cieek an y 
opmlon from dlff~r("n t poli tical partiec; 
an_d frot? the El~c~ion Commission on 
'thiS subject of glYmg financial aid to 
.contesting candidates? 

SHRt P. SHIV SHANKER: The matter 
ls a part or poli tical reform. And I assure 
the hon. ~e~ber that :a-s and when we 
take up thl? ISsue ~e. WIll certainly con-
sult the variOuS pohhcal parties and we 

will take into consideration the viewt 01 
the Election Cotnmistiou. 

DR.~ KARAN SINGH: The Election 
Commission itself a few months ago-
if I remembt-r correctly had made a sug-
gestion tha t the Govemmen t may consider 
financin, part of c-lection expense"" This b 
a very Important rna tter which strike. 
at the very root of the problem that we 
ra~, of high election ex.penJf's. The hon. 
Ministcr, in his reply, stated tha t there is 
no such proposal under his consideration. 
May I know from the Minister-in view 
of the clear remarks made by the Elec-
tion Commi.ssioot"r will he initiate' such a 
proposal as quickly as possibl(" so that by 
the time the next round of elections takes 
pla~e, som(" important steps would have 
been taken in this regard? 

SHRI P. SHIV SHANKER: On 
the question of time }inli t it is not poc;~ible 
for me to assure at this stage. 

SHRI MAGANBHAI BAROT: Is the 
MinIster aware that during the elections 
the an ti-na tiona) and multi-national 
money i~ pouring in to the national camp-
ai~n and th~y create problems also for the 
c-ltcflon machin~ry. I~ th~ hon. Minic;ter 
thinlmg of ~volving a way out to protect 
our ('lection machint»ry, to c;t"e tha t such 
mo'lY do not dedde our elections? 

SHRI P SHIV SHANKER: My hon. 
~fnf'nd S~("In' to ha vt' a lot of more 
information whIch I do not have. If he 
d<x-s furnish the ~ame to me, I will take it 
into consideration. 

WRITTEN ANSWERS TO QUESTIONS 

Sbortage Of Coal ID Kana.taka 

*185. SHRI G. Y KRISH~AN: Will 
the Minister of ENERGY AND IRRIGA-
TI'ON AND COAL be plea<!ed to State: 

(a) Wh~th~r Governmt"n t art" aware 
that there iCJ a cthorta~('" of coal in the State 
of Karna taka; 

(?~ Wht"ther the. system .and loading 
pon bon of coal particularly m the South 
by Railways is ctatisfactory; 

(c) Whether the State ofKarnataka has 
requec;ted the Central Govt"rnmen t for 
more quota for the State; and 

(d) if so. the reaction of the Central 
Govemmen t thereto 




